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Qrder dated 22,12,05
Heard the Ld.Counsel for the Applicant,

From the Annexure-3 of the application, we find
that a representation addressed to the Superinte~
nding Engineer (the Res.M.2) dtd.10.11,05 is
still pending,

Tre Id,Counsel for the Applicant has stated
it would suffice if a direction is given to the
Res Mo .2 to consider the application on merits
and take suitable action after passing a reasoned
orderya copy of which also should be given to the
Avocate, ' |

Accordingly, we direct the Res.fo.2 to take

a appropriate action on the representation M\O

(l/ /“
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dtd.iO.ll.OS within a period of 30 days from the
date of receipt of a copy of this order,

Send copwof this order to the Respondents, along
with copy of this O.A.j and a copy of this order be
also sent to the Applicant in the address given
in the 0.A., and free copies of this order be handed-
over to Mr,.S.Nanda,ld.Counsel appearing for the
Applicant and to Mr .U.BosMohapatraj; Id.Sr.S5tanding

Counsel for the Union of Indiajon whom a copy of

this O0.A, has already heen served, .
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